
 

Apart from above one work pertaining to 
repair and rehabilitation of Narmada Bridge 
was also specifically reviewed during 1992-
93. 

; So   sho   nmings   have   come   to noik        
the iourse of such review. 

Talks between India and Bangladesh In 
Inland Waterways 

@3024-A. SHRI H. HANUMAN-
THAPPA: Will the Minister of SURFACE 
TRANSPORT be pleased to state: 

(a) what are the details of talks held 
between India and Bangladesh regarding inland 
waterways; and 

(b) what are the follow-up actions taken 
by both sides? 

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE 
TRANSPORT (SHRI JAGDISH TYTLER): 
(a) and (b) In accordance with Protocol signed 
between the Governments of India and 
Bangladesh on 14.9.1993, the Government of 
Bangladesh will maintain two specific 
stretches of waterways to be primarily used 
by the Indian Transit vessels. For this 
purpose, it has also been agreed by India to 
pay a sum of TK 137 lakhs in 1993-94 which 
has already been paid and TK 150 lakhs is to 
be paid to Bangladesh in 1994-95.The 
agreement also provide for sharing of inter-
country traffic on 50 : 50 basis by the two 
countries. This 

@Previously Unstarred Question 3481, 
transferred from 24th December, 1993. 

agreement is effective from 4.10.1993 and shall 
remain in force upto 3.10.1995. 

12 NOON 
RE. DEMAND FOR EXTENSION OF 
CURRENT SESSION TO DISCUSS J.P.C. 
REPORT ON SECURITY SCAM 

THE DEPUTY CHAIRMAN: I haVe to 
inform the Members.... 

SHRI VIZOL (Nagaland): Madam. 
THE DEPUTY CHAIRMAN: Just a 

minute. I have to make an 
announcement.  

SHRI VIZOL: Madam, I am on a point of 
order. 

THE DEPUTY CHAIRMAN: I will allow 
you. Will you please sit down for a minute? 

I have to inform the Members that we had a 
Business Advisory Committee meeting today 
at 10.30. We took the opinion of the 
Members. There was a desire that we should 
adjourn the House on 23rd. And I took the 
view of the leaders of the various political 
parties and other groups, and they greed that 
the House should adjourn on 23rd and finish 
the pending business on the 23rd itself. 

SHRI P. UPENDRA (Andhra Pradesh): 
How can it be? 

THE DEPUTY CHAIRMAN: This is what 
the leaders in the Business Advisory 
Committee decided. You should ask the 
leaders. 

DR. MURLI MANOHAR JOSHI (Uttar 
Pradesh): We would like that this JPC report 
should be discussed. And why not extend the 
session? 

THE DEPUTY CHAIRMAN: I was going 
to tell you that there was also a demand that 
the Report of the JPC regarding the scam 
which was laid on the Table of the House 
should be discussed. So, it was agreed that we 
will discuss it tomorrow, and. we can sit till 
late in the evening as long as we do not finish 
our business of discussion. 

(Interruptions) 
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review of the work relating to their 
construction and repairs has been made during 
last three years is as under:— 
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SHRI P. UPENDRA: The House has been 
called up to 24th. The House has to approve it. 

THE DEPUTY CHAIRMAN: This is a 
decision of the Business Advisory Committee. 
(Interruptions) Mr. Upendra, you were a 
Minister for Parliamentary Affairs. You know 
that it is the Business Advisory Committee 
which gives the advice. And there are 
Members... (Interruptions) 

DR. MURLI MANOHAR JOSHI: The best 
course would bo to extend the session rather 
than to adjourn and discuss it in a 
lackadaisical manner. The best thing would 
be that we extend the session. 

THE DEPUTY CHAIRMAN: That also 
was taken into account. 

DR. MURLI MANOHAR JOSHI: We can 
sit on Monday and Tuesday... 

THE DEPUTY CHAIRMAN: It was also 
discussed. And in the present circumstances, it 
was not possible. So, I would say that now that 
matter is closed. 

SHRI M.A. BABY (Kerala): May I make a 
submission, Madam? 

THE DEPUTY CHAIRMAN: Let the 
Papers be laid on the Table. 

SHRI M.A. BABY: Madam, the National 
Cultural Policy was also listed. Now the scam 
has become the national culture. But my 
submission is that we should discuss both. 

THE DEPUTY CHAIRMAN: If you like to 
discuss, we will sit late. 

(Interruptions) 
DR. MURLI MANOHAR JOSHI: The 

House may be adjourned for three days and... 

THE DEPUTY CHAIRMAN: That 
suggestion came. The Members of the various 
parties, leaders and representatives of the 
various political parties were there. But it was 
not accepted. So, let us go ahead... 

DR. MURLI MANOHAR JOSHI: We 

cannot do justice to this Report. This is a historic 
Report and it should be discussed in all its 
aspects. And I would plead that the session be 
extended or a special session be called in the 
first week of January. 

SHRI DIENSHBHAI TRIVEDI: (Gujarat): 
Madam, if the session cannot be extended, we 
can have a special session in the first week of 
January. 

THE DEPUTY CHAIRMAN: We had 
never in the past...(Interruptions) Please let 
me put one thing very clear. (Interruptions) 
Just a minute, please. We are having new 
precedents and new procedures started. Never 
before the decision of the Business Advisory 
Committee was discussed. 

SHRI P. UPENDRA: Madam, I am on a 
point of order. The session has been called up 
to 24th. The House has to approve it. The 
BAC cannot take a decision... 

THE DEPUTY CHAIRMAN: Mr. 
Upendra, please. 

(Interruptions) 

AN HON. MEMBER: What about JPC 
Report? 

THE DEPUTY CHAIRMAN: We are 
discussing it tomorrow. 

DR. MURLI MANOHAR JOSHI: We find 
that something new has happened in the 
country, and a new thing has to be started. 

SHRI P. UPENDRA: Madam, I am on a 
point of order. 

THE DEPUTY CHAIRMAN: Let the 
papers be laid on the Table. 

SHRI KAMAL MORARKA 
(Rajasthan): Madam, I want a clarification. 
This is a JPC report. This is a report of 
Parliament. Tomorrow if we start discussing 
it, will the Government make a statement on 
action taken against the people who have been 
indicated in the report? Are they only for a 
discussion on the report? There is nothing to 
discuss 
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in the report. That is our report. There is 
nothing to discuss about it. We want to know 
from the Government what action the 
Government is taking against the Ministers 
who have been indicted in the 
report...(Inerruptions.) I don't think we can 
discuss the report as such. 

DR. MURLI MANOHAR JOSHI: We 
would demand action also on the report. 

SHRI MENTAY PADMANABHAM 
(Andhra Pradesh): Will the Government 
make its position clear? (Interruptions.) 

THE DEPUTY CHAIRMAN: I am not 
going to allow a discussion on the report 
today itself. 

SHRI MENTAY PADMANABHAM: 
Madam, try to understand our point. 

THE DEPUTY CHAIRMAN: I 
understand. 

SHRI MENTAY PADMANABHAM: Let 
the Government make its position clear.... 
(Interruptions.) 

THE DEPUTY CHAIRMAN: One person 
at a time. 

SHRI KAMAL MORARKA: Madam, my 
point of order is that the reports of 
Parliamentary Committees are never 
discussed in the House. The Public Accounts 
Committee and the Estimates Committee day 
in and day out are giving reports which are 
tabled in the Parliament. ..(Interruptions.) 

SHRI        V. NARAYANASAMY 
(Pondicherry): This is a Joint Committee. 
Others are Standing Committee. Let him 
understand the difference. 

SHRI KAMAL MORARKA: Mr. 
Narayanasamy, I can never match your 
ignorance. Just wait for a minute. The Public 
Accounts Committee is also a Joint 
Committee; the Committee on Public 
Undertakings is also Joint Committee. This 
was a special Committee on one subject. I do 
not think it is proper for Parliament to start a 
discussion on the report because nobody can 
criticise the report. It is a unanimous report of 
the Joint Committee. What can 

we discuss about it? We only want to know 
from the Government as to what action they 
are taking on the report, if any. 

SHRI V. NARAYANASMY: we discussed 
the report on Bofors. (Interruptions.) 

SHRI VITHALRAO MADHAVRAO 
JADHAV (Maharashtra): Madam,.... 

THE DEPUTY CHAIRMAN: Are you 
replying to the point of order, Mr. Jadhav? 

SHRI KAMAL MORARKA: Madam, my 
submission on a point of Parliamentary 
procedure is, we will be sitting a wrong 
precedent if we start criticising our own 
report. We cannot have a discussion on the 
report. What is required is, the Government 
must announce the removal of'the Ministers 
who have been indicted in the report and 
make its position clear. Unless the 
Government is willing to do that, I do not 
think we can have any discussion on the 
report. 

THE DEPUTY CHAIRMAN: Regarding 
the point of order raised by the hon. Member, 
the special Committee was constituted for it 
and that is the reason why whenever Members 
wanted to raise any matter ralating to the 
scam, we always said and the Government 
said that till the Committee's report comes, we 
cannot take up that issue because the matter 
is- before the Committee. It was the desire of 
the Members. Now if the Members do not 
want to discuss, it is again their desire. 

SHRI KAMAL MORARKA: 
Members cannot make the rules. This is the 
position. 

THE DEPUTY CHAIRMAN: It was a 
demand. 

 



323 Re: Demand for ext.       [ RAJYA SABHA ]      discuss J.P.C.  Report 
of current session to on Securitv Scam  

THE   DEPUTY   CHAIRMAN:   N< 
Papers  to  be  laid  on  the  Tale  of House.  
(Interruptions) 

SHRI S. JAIPAL REDDY (And 
Pradesh): Madam, I have a submission 
make. (Interruptions) 

THE  DEPUTY  CHAIRMAN:   I 
not allowing anything on this matter 
am not allowing anything. (Interruptio 
Papers to be laid on the Table of i 
House. (Interruptions) Whate' 
Members want to say, they can co after I 
go to my chamber and discuss 1 matter.  
(Interruptions) 

SHRI SIKANDER BAKHT: Mada with 
regard to the business of the Hou you made 
an announcement that this is be taken up 
tomorrow. 

THE DEPUTY CHAIRMAN: Tl was 
discussed in the Business Advise 
Committee. Your Member was thei 
(Interruptions) 

SHRI DINESHBHAI TRIVEDI: I the 
Government react, Madai (Interruptions) 

 
question. (Interruptions) 

THE DEPUTY CHAIRMAN: Ord now. 
(Interruptions) Order, pleas (Interruptions) 

THE LEADER OF THE HOUS (SHRI S. 
B. CHAVAN): Madam, tl matter is only 
about the decision taken the Business 
Advisory Committee as 1 whether the 
.T.P.C. report needs to t discussed either 
tomorrow or in the ne: Session. The 
unanimous view was that should be 
discussed tomorrow. 

As   for   the   statement   made   by   the 

THE DEPUTY CHAIRMAN: That is •not 
my prerogative. . That is Government's 
prerogative. That is not my .responsibility. 
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Prime Minister, I do not know why the hon. 
Members are .saying to infer something 
which the Prime Minister had never .said. If 
he had said something. 
(Interruptions)  

am not permitting anything. Let the Leader of 
the House speak. (Interruptions) There are 
certain norms in this House. The Leader of 
the House is saying something. If you do not 
agree, you can react, but let him finish first. 
(Interruptions) I am not permitting. 
(Interruptions) I cannot permit. 
(Interruptions) He is on his legs. 
(Interruptions) No. (Interruptions) I will not 
permit anybody to speak till he finishes what 
he wants to say. (Interruptions) 

SHRI S.B. CHAVAN: I am sorry that they 
do not allowme even to complete the 
sentence. Before I complete the sentence, 
they rise in their seats and start shouting. 
(Interruptions) 

THE DEPUTY CHAIMAN: Please sit 
down,

Mr. Afzal. This is not the way to behave. 

SHRI S. B. CHAVAN: Madam, what I am 
trying to submit is, has the Prime Minister 
said anything which can give this kind of 
inference that he is going to run away from 
the statement the has made? Are you 
satisfied, or, are you not? You do not allow 
me even to complete the sentence. Therefore, 
it would be unfair on the part of hon. 
Members to say that he is going to run away 
from what he has already said. He will be 
able to explain the position. The report is to 
be discussed. We do not have any objection. 
(Interruptions) 

 

THE DEPUTY CHAIRMAN: I am not 
allowing. (Interruptions). I am not allowing 
anything on this. I have heard enough points 
of order. (Interruptions). Just a minute. Until 
and unless we have agreed, the House has 
agreed to discuss the Report, we cannot 
discuss it today. 

SHRI SIKANDER BAKHT: It is a not a 
question of discussing the Report. We want to 
know the reaction of the Prime Minister, 
whether he is going to drop those Ministers 
who have been directly indicted by the JPC. 

That is the question. 

PAPERS LAID ON THE TABLE 
I. Reports and Accounts (1992-93) of 

the Cochin Shipyard Limited, 
Cochin and the Hindustan Shipyard 
Limited, Visakhapatnam and 
related papers. 

II. Madhya Pradesh Motor Yan 
Karadhan (Second Amendment) 
Act, 1993. 
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